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LOK SABHA

Monday, 12th March, 1956

The Lok Sabha met at Half Past Ten 
of the Clock.

[M r . S pe a k e r  in the Chair]
QUESTIONS AND ANSWERS

(See Part /)

11-30 A.M.

PRESIDENT’S ASSENT TO BILL
Secretary: Sir, I have to inform the 

House that the Representation of the 
People (Amendment) Bill, 1955, which 
was passed by the Houses of Parliament 
during the current Session was assent­
ed to by the President on the 1st March,
1956.

DEMANDS FOR GRANTS ON 
ACCOUNT

Mr. Speaker: The question is:
“That the respective sums not 

exceeding the amounts shown in . 
the third column of the Order 
Paper, be granted to the President, 
on account, for or towards <te- 
fraying the charges during the year 
ending on the 31st day of March 
1957, in respect of the heads of 
demands entered in the second 
column thereof against Demands 
Nos. 1 to 146.”

The motion was adotped.

[The motions for Demands for Grants 
on Account which were adopted by the 

Lok Sabha are reproduced below 
—  Ed,]

D e m a n d  No. 1—M in is t r y  o f  C o m ­
m e r c e  AND I n d u s t r y

“That a sum not ______
2,98,000 be granted.to the ___
dent, on account, for or tows^ds 
defraying the charges during the 

1—21 L. S.

year ending on the 31st day of 
March, 1957, in respect of ‘Minis­
try of Commerce and Industry’.”

D e m a n d  N o . 2 — I n d u s t r i e s

“That a sum not exceeding Rs.
1.08.18.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of In ­
dustries’.”

D e m a n d  N o . 3— C o m m e r c ia l  I n t e l l i­
g e n c e  AND St a t ist ic s

“That a sum not exceeding Rs.
5.76.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Com­
mercial Intelligence and Statistics’.”

D e m a n d  No. 4— M is c e l l a n e o u s  De­
p a r t m e n t s  a n d  e x p e n d it u r e  u n d e r  

THE M in is t r y  o f  C o m m e r c e  a n d  
I n d u st r y

“That a sum not exceeding Rs.
13.67.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Mis­
cellaneous Departments and Ex­
penditure under the Ministry of 
Commerce and Industry’.”

D e m a n d  No. 5—M in is t r y  o f  C o m ­
m u n ic a t io n s

“That a sum not exceeding Rs.
1.38.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Minis­
try of Communications’.”

D e m a n d  No. 6— I n d ia n  P o s t s  a n d  
T e l e g r a ph s  D e p a r t m e n t  ( I n c l u d in g  

W o r k in g  E x p e n s e s )

. 'That a sum not ,
4.37.66.000 be granted to the ] __
dent* oa account, for or towards
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defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ^Indian 
Posts and Telegraphs Department 
(Including Working Expenses)’.”

D e m a n d  N o . 7— M e t e o r o l o g y

“That a sum not exceeding Rs.
11.38.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Me­
teorology’.”

D e m a n d  N o . 8— O v e r s e a s  C o m m u -  
. NiCATioN S e r v ic e  .

“That a sum not exceeding Rs.
8.77.000 be granted to the Presi­
dent, on account, for or towards 
defx’aying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Over­
seas Communications Service’.”

D e m a n d  N o . 9— ^Av ia tio n

“That a sum not exceeding Rs.
31.60.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in ‘
tio n ’.”

respect of ‘Avia-

D e m a n d  No. 10—M is c e l l a n e o u s  De­
p a r t m e n t s  AND E x p e n d it u r e  u n d e r  
THE M in is t r y  o f  C o m m u n ic a t io n s

“That a sum not exceeding Rs.
1.38.000 be granted to the Presi­
dent, on account, for or toward.^ 
defraying the charges during the 
the year ending on the 31st day of 
March, 1957, in respect of ‘Mis­
cellaneous Departments and Ex­
penditure under the Ministry of 
Communications’.”

D e m a n d  No. 11—M in is t r y  o f  
D e f e n c e  

“That a sura not exceeding Rs.
2.84.000 be granted to the Presi­
dent, on account, for or towards 
defraying^ the charges during th^ 
yeari ending on the 31st day of 
March, 1957, in respect of ‘Minis­
try of Defence’.”

D e m a n d  No. — 12 D e f e n c e  SERVrdEs—  
■ E f f e c t iv e  A r m y  

“Thai a sum not exceeding Rs. 
12,51,93;000 be granted to the 
President, on account, for or to­
wards defraying the charge* during

the year ending on the 31st day of 
March, 1957, in respect of ‘Defence 
Services—Effective Army’.”

D e m a n d  N o , 13— D e f e n c e  Se r v ic e s—  
E f f e c t iv e  N avy  

“That a sum not exceeding Rs.
1.19.26.000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘De­
fence Services—Effective Navy’.’*

D e m a n d  No. 14— D e f e n c e  Se r v ic e s  
— E f f e c t iv e  A ir  F o r c e  

“That a sum not exceeding Rs.
4.01.42.000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on 31st day of March,
1957, m lespect of ‘Deiencc Ser­
vices—Effective Air Force’.”

D e m a n d  No. 15—D e f e n c e  S e r v ic e s  
— N o n -E f f e c t iv e  C ha rg es  
‘That a sum not exceeding Rs.

1.15.27.000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘De­
fence Services—Non-Effective
Charges’.”

D e m a n d  No. 16—M is c e l l a n e o u s  E x­
p e n d it u r e  u n d e r  t h e  M in is t r y  o f  

D e f e n c e  
“That a sum not exc^ding Rs.

18.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Mis­
cellaneous Expenditure under the 
Ministry of Defence’.”

D e m a n d  N o . 17—M in is t r y  o f  E d u ­
ca tio n

“That a sum not exceeding Rs.
3.92.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st« day of 
March, 1957, in respect^of ‘Minis-' 
try of Education’.”
D e m a n d  N o . 18— A rch a eo lo g y  

‘That a sum not exceeding Rs.
6.94.000 be granted to the Persi- 
drat, on account, for or towards 
defraying the charges during the 
year ending .on th& 31st day of 
March, 1957, in respect of ‘Arch­
aeology’.”
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IteM AND No. 19—O t h e r  S cm N T iF ic 
D e p a r t m e n t s  

“That a sum not exceeding Rs.
27.16.000 be granted to the Presi­
dent, on accouiit, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Other 
Scientific Departments’.”

D e m a n d  No. 20—E d u c a t io n  
“That a sum not exceeding Rs.

1.75.67.000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Edu­
cation’.”

D e m a n d  N o . 21— M is c e l l a n e o u s  D e ­
p a r t m e n t s  E x p e n d it u r e  u n d e r  t h e  

M in is t r y  o f  E du ca tio n  
“That a sum not exceeding Rs.

23.66.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Mis­
cellaneous Departments Expenditure 
under the Ministry of Education’.”

D e m a n d  No. 22—T r ib a l  A r e a s  
“That a sum not exceeding Rs.

55.51.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Tri­
bal Areas’.”

D e m a n d  No. 23—E x t e r n a l  A ff a ir s  
“That a sum not exceeding Rs.

61.97.000 be granted to the Presi­
dent, on accounti for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Ex­
ternal Affairs’.”

D e m a n d  N o . 24— St a t e  o f  P o n d i­
c h e r r y

“That a sum not exceeding Rs.
25.36.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘State 
of Pondicherry’.” .

D e m a n d  N o . 25—M is c e l l a n e o u s  E x ­
p e n d it u r e  UNDER t h e  M in is t r y  o f  

E x t e r n a l  A ff a ir s  
“That a sum not exceeding Rs.

46.000 be granted to the Presi­
dent, on account, for or towards

defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Mis­
cellaneous Expenditure u n ^ r  the 
Ministry of External Affairs’.”

D e m a n d  No. 26— M in is t o y  o f  
F in a n c e  

“That a sum not exceeding Rs.
11.23.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Minis­
try of Finance’.”

D e m a n d  No. 27—C u s t o m s  
“That a sum not exceeding 

I^. 28,86,000 be granted to the Pre­
sident. on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Cus­
toms’.”

D e m a n d  No. 28—U n io n  E x c is e  
D u t ie s

‘That a sum not exceeding Rs.
54.87.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Union 
Excise Duties’.”

D e m a n d  No. 29—T axes o n  I n c o m e  
in c l u d in g  C o r po r a t io n  T ax an d  

E st a t e  D u t y  
“That a sum not exceeding Rs.

37.16.000 be granted, to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of Taxes 
on Income including Corporation 
Tax and Estate Duty’."

D e m a n d  N o . 30—O p iu m  *
‘That a sum not exceeding Rs.

1.34.13.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of Opi­
um*.”

D e m a n d  No. 31̂ —St a m p s  
“That a sum not exceeding Rs.

12.48.000 be granted to the Presi­
dent, on account, for or towards 
diefraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of 
‘Stamps’.”
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D e m a n d  N o . 32—P a y m e n t s  t o  o t h e r  
G o v e r n m e n t s , D e p a r t m e n t s  e t c . o n  
A c c o u n t  o f  t h e  A d m in is t r a t io n  o f  
A g e n c y  Su b j e c t s  a n d  M a n a g e m e n t  

OF T r e a su r ie s

“That a sum not exceeding Rs.
13.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in, respect of ‘Pay­
ments to other Governments, De­
partments etc., on account of the 
Administration of Agency subjects 
and Management of Treasuries’.”

D e m a n d  N o . 33—^Au d it

“That a sum not exceeding Rs.
71.70.000 be granted to the Presi­
dent, on account, for or towards 
defraymg the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Au­
dit’.”

D e m a n d  N o . 34— C u r r e n c y

“That a sum not exceeding Rs.
20.26.000 be granted to the Presi­
dent, on account, for or towards " 
defraying the ch^ges during the 
year ending on the 31st day of
March, 1957, in respect of ‘Cur­
rency’.”

D e m a n d  N o . 35—M in t

“That a sum not exceeding Rs.
11.12.000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of
March, 1957, in respect of ‘Mint’.”

D e m a n d  N o . 36— T̂e r r it o r ia l  a n d  
P o l it ic a l  P e n s io n s

“That a sum not exceeding 
►Rs. 2,64,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of
March, 1957, in respect of Terri­
torial and Political Pensions’.”

D e m a n d  N o . 37—Su p e r a n n u a t io n
A l l o w a n c e s  a n d  P e n s io n s

“That a sum not exceeding 
Rs. 49,55,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Su- 
I^rannuation Allowances and Pea- 
sions.*’

D e m a n d  No. 38—M is c e l l a n e o u s  D e­
p a r t m e n t s  AND O t h e r  E x p e n d i­

t u r e  UNDER t h e  M in is t r y  o f  
F in a n c e

“That a sum *not exceeding 
Rs. 2,10,34,000 be granted to the 
President, on account, for or to­
wards defraying the charges during: 
the year ending on the 31st day of 
March, 1957, in respect of ‘Mis­
cellaneous Departments and other 
Expenditure under the Ministry of 
Finance’.”

D e m a n d  N o . 39— G r a n t s-in -A id  t o  
St a t e s

“That a sum not exceeding 
Rs. 5,17,25,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Grants- 
in-Aid to States’.”

D e m a n d  N o . 40—M is c e l l a n e o u s  Ad­
j u s t m e n t s  b e t w e e n  t h e  U n io n  a n d * 

St a t e  G o v e r n m e n t s

“That a sum not exceeding
Rs. 39,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Mis­
cellaneous Adjustments between 
the Union and State Govern­
ments’.”

D e m a n d  N o . 41— P r e -p a r t it io n  P ay­
m e n t s

“That a sum not exceeding 
Rs. 8,81,000 be granted to the Pre­
sident, on account, for or to­
wards defraying tKe charges during 
the year ending on the 31st day 
of March, 1957, in respect of
‘Pre-partition Payments’.”

D e m a n d  N o . 42—M in is t r y  o f  F oo^  
AND A g r ic u l t u r e  '

“That a sum not exceeding
Rs. 6,29,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Minis­
try of Food and Agriculture’.**'

D e m a n d  No. 43— F̂o r e st

“That a sum not exceeding
Rs. 24,81,000 be granted to the 
President, on account, for or to­
wards defraying the charges during
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the year ending on the 31st day of 
March, 1957, in respect of ‘Fo­
rest’.”

D e m a n d  N o . 44— ^Ag r ic u l t u r e  
“That a sum not exceeding 

Rs. 1,36,55,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 
31st day of March, 1957, in res­
pect of ‘Agricuhure’.”

D e m a n d  N o . 45—C i \^ l  V e t e r in a r y  
vSe r v ic e s  

“That a sum not exceeding 
Rs. 11,01,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Civil 
Veterinary Services’.”

D e m a n d  N o . 46— M is c e l l a n e o u s  D e ­
p a r t m e n t s  a n d  o t h e r  E x p e n d it u r e
UNDER t h e  M in is t r y  o f  F ood  a n d  

A g r ic u l it jr e

“That a sum not exceeding 
Rs. 48,22,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day 
of March, 1957, in respect of ‘Mis­
cellaneous Departments and other 
Expenditure under the Ministry of 
Pood and Agriculture’.”

D e m a n d  N o . 47—M in is t r y  o f  H e a l t h  
‘That a sum not exceeding 

Rs. 88,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
Marcli, 1957, in respect of ‘Minis­
try of Health’.”

D e m a n d  N o . 48—M e d ic a l  Se r v ic e s  
“That a sum not exceeding 

Rs. 33,60,000 be granted to the 
President, on account, for or to­
wards defraying the charges 
during the year ending on the 31st 
day of March, 1957, in respect of 
‘Medical Services’.”

D e m a n d  N o . 49—P u b l ic  H e a l t h

“That a sum not exceeding 
Rs. 77,51,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day 
of March. 1957, in respect of 
‘Public Health’.”

D e m a n d  N o . 50— M isc e l l a n e o u s  Ex­
p e n d it u r e  u n d e r  t h e  M in is t r y  o f  

H e a l t h

“That a sum not exceeding 
Rs. 7,95,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Mis­
cellaneous Expenditure under the 
Ministry of Health’.”

D e m a n d  N o . 51—M in is t r y  o f  H o m e  
A f f a ir s

“That a sum not exceeding 
Rs. 18,62,000 be g ra ted  to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Minis­
try of Home Affairs’.”

D e m a n d  No. 52—C a b in e t  
“That a sum not exceeding 

Rs. 2,75,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Cabi­
net’.”

D e m a n d  No. 53—D e l h i  
“That a sum not exceeding

Rs. 14,00,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year en^ng on the 31st day of 
March, 1957, in respect of 
‘D e lh i’.”

D e m a n d  No. 54—P o l ic e  
“That a sum not exceeding

Rs. 17,63,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day 
of March, 1957, in respect of 
‘Police’.”

D e m a n d  N o . 55—C e n s u s *
“That a sum not exceeding

Rs. 1,63,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Cen­
sus’.” ^

D e m a n d  No. 56—P riv'y  P u r s e s  an d  
A l l o w a n c e s  o f  I n d ia n  R u l e r s  

“That a sum not exceeding
R s. 68,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the
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year ending on the 31st day of 
March, 1957, in respect of ‘Privy  ̂
Purses and Allowances of Indian 
Riders’.”

D e m a n d  No. 57— A n d a m a n  a n d  Nico- 
BAR I sla n d s

“That a sum not exceeding
Rs. 20,13,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Anda­
man and Nicobar Islands’.”

D e m a n d  N o . 58—^Ku t c h

•‘That a sum not exceeding
Rs. 12,30,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Kutch’.’*

D e m a n d  No. 59—M a n ip u r

“That a sum not exceeding
Rs. 10,66,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Mani­
pur’.”

D e m a n d  No. 60— T̂r ip u r a

“That a sum not exceeding 
Rs. 18,29,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of T ri­
pura’.”

D e m a n d  N o . 61— R e l a t i o n s  w i t h  
S t a t e s

“.That a sum not exceeding 
Rs. 3,46,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Rela­
tions with States’.”

D e m a n d  N o . 62— M is c e l l a n e o u s  De­
p a r t m e n t s  a n d  E x p e n d it u r e  u n d e r  

THE M in is t r y  o f  H o m e  A f f a ir s

“That a sum not exceeding 
Rs 43,65,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Mis­
cellaneous Departments and Ex­
penditure under the Ministry of 
Home Affairs’.”

D e m a n d  No. 63— M in is t r y  o f  I n f o r ­
m a t io n  a n d  B r o a d ca stin g  

“That a sum not exceeding
Rs. 94,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of 
‘Ministry of Information and 
Broadcasting’.”

D e m a n d  No. 64— B̂ro a d ca stin g  
“That a sum not exceeding

Rs. 26,35,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day
of March, 1957, in respect of
‘Broadcasting’.”

D e m a n d  No. 65—M is c e l l a n e o u s  De­
p a r t m e n t s  AND E x p e n d it u r e  u n d e r  
THE M in is t r y  o f  I n f o r m a t io n  an i> 

B roa dcastin g  
“That a sum  n o t ex ceed in g  

Rs. 21,37,000 be granted to  th e  
P re s id en t, o n  ac co u n t, fo r  o r  to ­
w ard s  d e fray in g  th e  c h a rg e s  
d u rin g  th e  y e a r  en d in g  o n  th e  31st 
day  o f  M arc h , 1957, in  re sp e c t of 
‘M isce llan eo u s D e p a rtm e n ts  a n d  
E x p e n d itu re  u n d e r  th e  M in is t^  of 
In fo rm a tio n  a n d  B ro ad c astin g ^ ’*

D e m a n d  No. 66—M in is t r y  o f  I r o h  
a n d  St e e l  

“That a sum not exceeding 
Rs. 81,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Minis­
try of Iron and Steel’.”

D e m a n d  No. 67—M in is t r y  o f  Ir r i­
g a tio n  an d  P o w e r  

“That a sum not exceeding 
Rs. 1,26,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Minis­
try of Irrigation and Power’.”

D e m a n d  No. 68—M u l t i -p u r p o s e
R fver Sc h e m e s

“That a sum not exceeding 
Rs. 8,95,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Multi­
purpose River Schemes’.”
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D e m a n d  N o . 69—M is c e l l a n e o u s  D e ­
p a r t m e n t s  AND O t h e r  E x p e n d it u r e
UNDER THE MINISTRY OF IRRIGATION 

AND P o w e r  
“That a sum not exceeding 

Rs. 7,24,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Mis­
cellaneous Departments and Other 
Expenditure under the Ministry of 
Irrigation and Power’.”

D e m a n d  N o . 70—M in is t r y  o f
L abo ur

“That a sum not exceeding
Rs. 1,32,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Minis­
try of Labour’.”

D e m a n d  No. 71—C h ie f  I n s p e c t o r  
OF M in e s  

“That a sum not exceeding
Rs. 2,03,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Chief 
Inspector of Mines’.”

D e m a n d  No. 72—M is c e l l a n e o u s  D e ­
p a r t m e n t s  a n d  E x p e n d it u r e  u n d e r  

t h e  M in is t r y  o f  L a bo ur  
“That a sum not exceeding

Rs. 32,07,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Mis­
cellaneous Departments and E x ­
penditure under the Ministry of 
Labour’.”

D e m a n d  No. 73—^Em p l o y m e n t  Ex­
c h a n g e s  a n d  R e s e t t l e m e n t

“That a sum not exceeding 
Rs, 17,68,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Em­
ployment Exchanges and Resettle­
ment’.”

D e m a n d  No. 74— C i\ ' il  D e f e n c e

“That a sum not exceeding 
Rs. 9,000 be granted to the* Presi­
dent, on account, for or towards 
defraying the charges during the

year ending on the 31st day ^  
March, 1957, in respect of ‘Civil 
Defence’.”

D e m a n d  No. 75—M in is t r y  o f  L a w

“That a sum not exceeding 
Rs. 23,19,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Minis­
try of Law’.”

D e m a n d  No. 76—^Ad m in is t r a t io n  o f  
J u s t ic e

“That a sum not exceeding 
Rs. 18,000 be granted to the Pre­
sident on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Ad­
ministration of Justice’.”

D e m a n d  N o . 77—M is c e l l a n e o u s  Ex­
p e n d it u r e  u n d e r  t h e  M in is t r y  o f  

L aw

“That a sum not exceeding 
Rs. 44,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Mis­
cellaneous Expenditure under the 
Ministry of Law’.”

D e m a n d  N o . 78—M in is t r y  o f  
N a t u r a l  R e so u r c e s  an d  Sc ie n t i­

f ic  R e se a r c h  
“That a sum not exceeding 

Rs. 1,04,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Minis­

, trv’ of Natural Resources and 
Scientific Research’.”

D e m a n d  N o . 79—Su r v ey  o f  I n d ia

“That a sum not exceeding 
Rs. 13,39,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Sur­
vey of India’.”

D e m a n d  N o . 80—Bo t a n ic a l  Su r v e y

“That a sum not exceeding 
Rs. 79,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Bot^e 
nical Survey’.”
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D b m a n d  N o . 81— Z o o lo g ic a l  S u r v e y

“That a sum not exceeding 
Rs. 93,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Zoo- 
k ^ c a l  Survey’.”

D e m a n d  N o . 82— G e o l o g ic a l  Su r v ey

‘That a sum not exceeding 
Rs. 13,08,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day 
of March, 1957, in respect of 
‘Geological Survey’.”

D e m a n d  N o . 83— M in e s

“That a sum not exceeding 
Rs. 4,46,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Mines’.”

D e m a n d  N o . 84— Ŝc ie n t if ic  R e ­
se a rch

^That a sum not exceeding , 
Rs. 28,04,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March. 1957, in respect of ‘Scien­
tific Research’.”

D e m a n d  N o . 85— E x p l o r a t io n  o f
• O il  a n d  N a t u ra l  G as

“That a sum not exceeding 
Rs. 4,90,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Ex­
ploration of Oil and Natural 
Gas’.” .

D e m a n d  N o . 86 — M isc e l l a n e o u s  E x ­
p e n d it u r e  u n d e r  t h e  M in is t r y  o f
N a t u r a l  R e so u r c e s  a n d  Sc ie n t if ic  

R esea rch

“That a sum not exceeding 
Rs. 2,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Mis­
cellaneous Expenditure under the 
Ministry of Natural Resources and 
Scientific Research’.”

D e m a n d  No. 87—^Min is t r y  o f  P r o ­
d u c t io n  

“That a sum not exceeding 
Rs. 2,23,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Minis­
try of Production’.”

D e m a n d  No. 88—Sa l t

“That a sum not exceeding 
Rs. 11,93,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘S^t’/ '

D e m a n d  N o . 89—O t h e r  O rga nisa­
t io n s  u n d e r  t h e  M in is t r y  o f  P r o ­

d u c t io n

“That a sum not exceeding 
Rs. 64,97,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Other 
Organisations under the Ministry 
of Production’.”

D e m a n d  N o . 90—G o v e r n m e n t  C o l ­
l ie r ie s

“That a sum not exceeding 
Rs. .34,86,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 3 i st day of 
March, 1957, in respect of ‘Gov­
ernment Collieries’.”

D e m a n d  N o . 91—M is c e l l a n e o u s  D e ­
p a r t m e n t s  AND E x p e n d it u r e  u n d e r

t h e  M in is t r y  o f  P r o d u c t io n

“That a sum not exceeding 
Rs. 9,59,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Mis-/ 
cellaneous Departments and Ex­

' penditure under the Ministry of 
Production’.”

D e m a n d  N o . 92—M in is t r y  o f  Re­
h a b il it a t io n

‘That a sum not exceeding 
Rs. 2,73,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year Ending on the 31st day of 
March, 1957, in respect of ‘Minis­
try of ‘Rehabilitation’."
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D e m a n d  N o . 93— Êx p e n d it u r e  on  
D is p l a c e d  P e r so n s

“That a sum not exceeding 
Rs. 1,78,50,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Ex­
penditure on Displaced Persons’.”

D e m a n d  No. 94— M is c e l l a n e o u s  E x ­
p e n d it u r e  UNDER THE MINISTRY OF 

R e h a b il it a t io n

‘That a sum not exceeding 
Us. 1,000 be granted to the Presi­
dent, on account for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Mis­
cellaneous Expenditure under the 
Ministry of Rehabilitation’.”

D e m a n d  No. 95—M in is t r y  o f  T ra n s­
p o r t

'T hat a sum not exceeding 
"Rs. 4,05,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Minis­
try of Transport’."’

D e m a n d  N o . 96— P o r t s  a n d  P il o ­
tage

‘That a sum not exceeding 
Rs. 5,69,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Ports 
and Pilotage’.”

D e m a n d  N o . 97—L ig h t h o u s e s  a n d  
L ig h t s h ip s

“That a sum not exceeding 
Rs. 8,97,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Light­
houses and Lightships’.”

D e m a n d  No. 98—C e n t r a l  R oad 
F u n d

“That a sum not exceeding 
Rs. 45,39,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Central 
Road Fund’.”

£teMAND No., 99—C o m m u n ic a t io n s  
( in c l u d in g  N a t io n a l  H ig h w a y s) 

‘That a sum not exceeding 
Rs. 46,33,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Com­
munications (including National 
Highways) ’.” *

D e m a n d  No. 100—M is c e l l a n e o u s  
D e p a r t m e n t s  a n d  E x p e n d it u r e  u n d e r  

t h e  M in is t r y  o f  T r a n spo r t  
“That a sum not exceeding 

Rs. 3,66,000 be granted to the 
President, on account for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Mis­
cellaneous Departments and E x - 

 ̂ peQ(|iture under the Ministry of
* Transport’.”

D e m a n d  N o . 101—M in is t r y  o f
W o r k s , H o u sin g  an d  Su p p l y  

“That a sum not exceeding 
Rs. 4,77,000 be granted to the Pre­
sident. on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Minis­
try of Works, Housing and Sup­
ply’.”

D e m a n d  N o . 102— Su p p l ie s  
‘That a sum not exceeding 

Rs. 19,24,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Sup­
plies’.”

D e m a n d  N o . 103—O t h e r  C iv il  
W ork s

“That a sum not exceeding 
Rs. 1,63,24,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March 1957, in respect of ‘Other 
Civil Works’.”

D e m a n d  No. 104— St a t io n e r y  a nd  
P r in t in g

‘That a sum not exceeding 
Rs. 51,19,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Sta­
tionery and Printing’.”
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D e m a n d  N o . 105— M is c e l x a n e o u s
D e p a r t m e n t s  a n d  E x p e n d it u r e
UNDER THE MINISTRY OF WORKS,

H o u sin g  a n d  Su p p l y  
“That a sum not exceeding 

Rs. 5 ,4 6 ,0 0 0  be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 4 9 5 7 , in respect of Mis­
cellaneous Departments and Ex­
penditure under the Ministry of 
Works, Housing and Supply’.”

D e m a n d  N o . 106— D e p a r t m e n t  ov
A t o m ic  E n e r g y  

“T h a t  a  su m  n o t ex c eed in g  
R s. 5 9 ,0 0 0  be  g ra n te d  to  th e  P re ­
s id en t, o n  a c co u n t, fo r  o r  to w a rd s  
d e fra y in g  th e  ch a rg e s  d u rin g  th e  
y ea r, en d in g  o n  th e  3 1 s t d ay  of 
M a rc h , 1957, in  re sp e c t o f  ‘D e -   ̂
p a r tm e n t o f  A to m ic  E n e rg y ’.”

D e m a n d  N o . 107—^At o m ic  E n e r g y
R e se a r c h  

“That a sum not exceeding 
Rs. 16,67,000 be granted to the 
President, on account, io r or to­
wards defraying the charges during 
the year ending on the 31st day 
of March, 1957, in respect o f « 
‘Atomic Energy Research’.”

D e m a n d  No. 108—^De p a r t m e n t  o f
P a r l ia m e n t a r y  A ff a ir s  

“That a sum not exceeding 
Rs. 12,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘De­
partment of Parliamentary Affairs’.”

D e m a n d  N o . 109—L o k  Sabha

“That a sum not exceeding ‘
Rs. 1.1,76,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Lok 
Sabha’.”

D e m a n d  N o . 110— M is c e l l a n e o u s  
E x p e n d it u r e  u n d e r  L o k  Sabha

“That a sum not exceeding 
Rs. 3,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
y ^ r  ending on the 31st day of 
March, 1957, in respect of ‘M is-• 
cellaneous Expenditure under Lok 
Sabha’.”

“That a sum not exceeding 
Rs. 4,32,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day 
of March, 1957, in respect of 
‘Rajya Sabha’.”

D e m a n d  No. 112—S e c r e t a r ia t  . o r  
t h e  V ic e -P r e s id e n t  

“That a sum not exceeding 
Rs. 5,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘S^re- 
tariat of the Vice-President’.”

D e m a n d  No. 113—C a p it a l  O u t l a y  
OF THE M in is t r y  o f  C o m m e r c e  a n D' 

I n d u st r y  
“That a sum not exceeding 

Rs. 1,95,82,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day ot 
March, 1957, in respect of ‘Capi­
tal Outlay of the Ministry of Com­
merce and Industry’.”

D e m a n d  N o . 114— C a p it a l  O u t l a y  
ON I n d ia n  P o sts  a n d  T e l e g r a p h s * 

( N o t  m e t  f r o m  R e v e n u e )
“That a sum not exceeding 

Rs. 2,04,03,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘C ^ i-  
taf Outlay on Indian Posts and 
Telegraphs (Not met from Reve­
nue)’.”

D e m a n d  N o . 115—C a p it a l  O u t l a y  
ON C iv il  A v ia tio n

“That a sum not exceeding 
Rs. 28,10,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March^ 1957, in respect of ‘Capi­
tal Outlay on Civil Aviation’.”

D e m a n d  N o . 116—O t h e r  C a p it a l  
O utl a y  o f  t h e  M in is t r y  o f  C o m ­

m u n ic a t io n s  
“That a sum not exceeding 

Rs. 55,84,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year en^ng on the 31st day o t

D e m a n d  N o. M l—  R .\ jy a  S a b h a
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March, 1957, m respect of ‘Other 
Capital Outlay of the Ministry of 
Communications’.”

D e m a n d  N o . 117— D e f e n c e  C a p it a l  
O u t l a y

“That a sum not exceeding 
Rs. 2,33,33,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘De­
fence Capital Outlay’."

D e m a n d  N o  118— C a p it a l  O u t l a y  
OF THE M in is t r y  o f  E d u c a t io n  

‘T h a t a su m  n o t exceed in g  
R s, 3,28,000 b e  g ra n te d  to  th e  P re ­
s id en t, o n  ac co u n t, fo r  o r  to w ard s  
d e fra y in g  th e  ch a rg e s  d u rin g  th e  
y e a r  en d in g  o n  th e  31st d ay  o f  
M a rc h , 1957, in  re sp ec t o f  ‘C a p i­
ta l O u tla y  o f  th e  M in is try  o f  
E d u c a tio n ’.”

D e m a n d  No. 119—C a p it a l  O u t l a y
OF THE M in is t r y  o f  E x t e r n a l  

A ff a ir s

“That a sum not exceeding 
Rs. 2,30,000 be granted to the Pre­
sident, on account for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Capi­
tal Outlay of the Ministry of Ex­
ternal Affairs’.”

D e m a n d  No. 120—C a p it a l  O u t l a y
ON t h e  I nd ia  Se c u r it y  P r e ss  
“That a sum not exceeding

Rs, 40,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of
March, 1957, in respect of ‘Capi­
tal Outlay on the India Security 
Press’.”

D e m a n d  No. 121—C a p it a l  O u t l a y
ON C u r r e n c y  a n d  C o in a g e  
‘That a sum not exceeding 

Rs. 6,55,000 be granted to the Pre­
sident, on account, for gr towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Capi­
tal Outlay on Currency and Coin­
age’.”

D e m a n d  N o . 122—C apftal  O u t l a y  
o n  M in t s  

“That a sum not exceeding 
Rs, 3,13,000 be granted to the Pre­
sident, on account, for or towards

defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Capi­
tal Outlay on Mints’.”

D e m a n d  N o . 123— C o m m u t e d  V a l u e  
OF P e n s io n s  

“That a sum not exceeding 
Rs. 3,90,000 be granted to the Pre-  ̂
sident, on account, for or towards 
defraying the charges during the 
year enSng on the 31st day of 
March, 1957, in respect of ‘Com­
muted Value of Pensions’.”

D e m a n d  N o . 124— P a y m e n t s  t o  Re­
t r e n c h e d  P e r s o n n e l  

That a sum not exceeding 
Rs. 35,000 be granted to the Presi­
dent, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Pay­
ments to Retrenched Personnel’.”

D e m a n d  No. 125—O t h e r  C a p it a l  
O u t l a y  o f  t h e  M in is t r y  o f  

F in a n c e  
“T h a t a  su m  n o t exceed in g  

R s. 2,35,50,000 b e  g ra n te d  to  th e  
P re s id en t, on  a c co u n t, f o r  o r  to ­
w ard s  d e fray in g  th e  ch a rg e s  d u rin g  
th e  y e a r  en d in g  o n  31st d ay  o f  
M arc h , 1957, in  re sp ec t o f  ‘O th e r  
C ap ita l O u tla y  o f  th e  M in is try  o f  
F in a n c e ’.”

D e m a n d  N o . 126— L̂o a ns a n d  A d ­
v a n ces  BY THE C e n t r a l  G o v e r n ­

m e n t

‘That a sum not exceeding 
Rs. 8,56,39,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Loans 
and Advances by the Central Gov­
ernment’.”

D e m a n d  No. 127—C a p it a l  O u t l a y  
ON F o r e st s

“That a sum not exceeding 
Rs. 2,77,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Capi­
tal Outlay on Forests’.”

D e m a n d  N o . 128—P u r ch a ses  o p  
F oodgrains

“That a sum not exceeding 
Rs. 5,00,77,000 be granted to the
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President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day ot 
March, 1957, in respect of ‘Pur­
chases of Foodgrains’.”

D e m a n d  N o . 129—O t h e r  C a p it a l  
O u t l a y  o f  t h e  M in is t r y  o f  F ood  

AND A g r ic u l t u r e

“That a sum not exceeding 
Rs. 3,15,67,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day 
of March, 1957, in respect of 
‘Other Capital Outlay of the Min­
istry of Food and Agriculture’.’*

D e m a n d  No. 130—C a p it a l  O u t l a y  
OF THE M in is t r y  o f  H e a l t h

“That a sum not exceeding 
Rs. 72,44,000 be granted to the 
President, on account, for or to­
wards defraying the charges during

• the year ending on the 31st day of 
March, 1957, in respect of 
‘CaDital Outlay of the Ministry of 
Health’.”

D e m a m d  No. 131—C a p it a l  O u t l a y  
o f  THE M in is t r y  o f  H o m e  A f f a ir s

“That a sum not exceeding 
Rs. 21,34,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day 
of March, 1957, in respect of 
‘Capital Outlay of the Ministry of 
Home Affairs’.”

D e m a n d  No. 132—C a p it a l  O u t l a y  
ON B roadcastii^g

‘That a sum not exceeding 
Rs. 32,91,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day ot 
March, 1957, in respect of ‘Capi­
tal Outlay on Broadcasting’.”

D e m a n d  No. 133—C a p it a l  O u t l a y  
o f  t h e  M in is t r y  o f  Ir o n  a n d  St e e l

“That a sum not exceeding 
Rs. 4,64,50,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the^year ending on the 31st day ot 
March, 1957, in respect of ‘Capi­
tal Outlay of the Ministry of Iron 
and Steel’.”

D e m a n d  No. 1 3 4 - ^ a p it a l  O u t l a y  
ON M u l t i -p u r p o s e  R iv e r  Sc h e m e s  

“That a sum not exceeding 
Rs. 19,93,000 be granted to the 
President, on account, for or to­
wards defraying the charges, during 
the year ending on 31st day of 
March, 1957, in respect of ‘Capi­
tal Outlay on Multi-purpose 
River Schemes’.” ‘

D e m a n d  N o . 135— O t h e r  C a p it a l  
O u t l a y  o f  t h e  M in is t r y  o f  I rriga ­

t io n  a n d  P o w e r

“That a sum not exceeding 
Rs. 80,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Other 
Capital Outlay of the Ministry of 
Irrigation and Power’.”

D e m a n d  No. 136—C a p it a l  O u t l a y  
OF THE M in is t r y  o f  L abour  
“That a sum not exceeding 

Rs. 4,58,000 be granted to the Pre­
sident, on account, for or towards 
defraying the charges during the 
year ending on the 31st day of 
March, 1957, in respect of ‘Capi­
tal Outlay of the Ministry of 
Labour’.”

D e m a n d  No. 137—C a p it a l  O u t l a y  
OF THE M in is t r y  o f  N a tu ra l  R e ­

so u r c e s  AND Sc ie n t if ic  R e se a r c h  
“That a sum not exceeding 

Rs. 35,15,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Capi­
tal Outlay of the Ministry of 
Natural Resources and Scientific 
Research’.”

D e m a n d  N o . 138—C a p it a l  O u t l a y  
OF THE M in is t r y  o f  P ro d u c t io n  

“That a sum not exceeding 
Rs. 1,48,14,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Cfipi- 
tal Outlay of the Ministry of 
Production’.”

D e m a n d  N o . 139—C a p it a l  O utla y  
o f  t h e  M in is t r y  o f  R e h a b il it a t io n  

“That a siim not exceeding 
Rs. 2,66,25,000 be granted to the 
President, on account, for or to­
wards defraying the charges during
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the year ending on the 31st day of 
March, 1957, in respect of ‘C o i­
tal Outlay of the M in is^  of Re­
habilitation’.”

D e m a n d  N o . 140— C a p it a l  O u t l a y  
ON P o r t s  

“That a sum not exceeding 
Rs. 40,00,000 be granted to the 
President, on account, for or to­
wards defraying the charges ^unng 
the year ending on the 31st day of 
March, 1957, in resp^t of ‘Capi­
tal Outlay on Ports’.”

D e m a n d  No. 141—C a p it a l  O u tl a y  
ON R oads 

"That a sum not exceeding 
Rs. 1,17,92,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Capi­
tal Outlay on Roads’.”

D e m a n d  No, 142—O t h e r  C a p it a l
OUTLAT OF THE MINISTRY OF TRANS­

PORT
"That a sum not exceeding

Rs. 17,79,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Other 
Capital Outlay of the Ministry of 
Transport’.”

D e m a n d  No. 143—N e w  D e l h i  C a p i­
t a l  O u t l a y  

“That a sum not exceeding
Rs. 83,44,000 be granted to the 
President, on account, for or to­
wards defraying the charges dunng 
the year ending on the 31st day of 
March, 1957, in respect of “New 
Delhi Capital Outlay’.”

D e m a n d  No. 144— C a p it a l  O u t l a y  
ON B u il d in g s  

“That a sum not exceeding
Rs. 84,45,000 be granted to the
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Capi­
tal Outlay on Buildings’.”

D e m a n d  N o . 145— O t h e r  C a p it a l
O u t l a y  o f  t h e  M in is t r y  o f  W o rk s , 

H o u sin g  an d  Su p p l y  
“That a sum not exceeding

Rs. 33,75,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of

March, 1957, in respect of "Other 
Capital Outlay of the Ministry of 
Works, Housing and Supply’.”

D e m a n d  No, 146—C a p it a l  O u t l a y  
OF t h e  D e p a r t m e n t  o f  A t o m ic  

E n e r g y

“That a sum not exceeding 
Rs. 56,54,000 be granted to the 
President, on account, for or to­
wards defraying the charges during 
the year ending on the 31st day of 
March, 1957, in respect of ‘Capi­
tal Ouday of the Department of 
Atomic Energy’.”

LEAKAGE OF BUDGET PROPO-.
SALS

The Prime Minister and Minister 
External Affairs (Shri JawahaiW 
Nehru); Two or three days ago I in-, 
formed the House that some progress 
had been made in regard to the investi­
gations into the budget leakage and I 
promised to make a further statement 
today. As a result of the investigations, 
carried out by the Central Intelligence. 
Bureau and the Bombay and Delhi 
Police, it is now known exactly how the. 
leakage occurred. We also know a 
great deal about the distribution of this  ̂
information in Bombay and other- 
places.

It has been established that thq, 
leakage occurred from the Government 
Press situated in Rashtrapati Bhawan 
where the budget papers had been 
given for printing. Copies of the draft 
which has been sent for printing had 
been passed without authority to cer­
tain persons two of whom have al­
ready been arrested. The person who, 
passed this information has also been 
arrested. Investigation is still proceed­
ing to find out if any other persons had 
been guilty of this leakage or use of 
secret Government documents and 
could be proceeded against. As the 
case against the three arrested persons 
will soon be put before the court and 
further investigations are proceeding it 
would not be advisable for me to give 
at this stage further detailed informa­
tion which is in the Governments 
possession. Meanwhile I can assure the 
House that everything possible will be 
done to punish those who have been 
guilty of this offence. In view of this, 
leakage Government are giving ccMisi- 
deration to the improvement of pror. 
cedure in this regard in order to pr&r. 
vent such occurrences in future.




